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Oee 8 In ozcrelaoo of ¢he nm-:oz;p conferrod by seetion

205 of tho Theono-tas Act, 1961(43 nf 195:1), the Contral Doard of
Tireet Taxoy horvoby matkeg tho follouving rilos further to ancnd
tho Tnespe-tax Rulosy 1968, nawlyte \

b
1. (1) %horo rulos pay bo called the Incomnatuz ("ifth
Anendront) Tulog, 1986.

(2) Thoy shall eoto into forco on thlh 18t day of August, 1009,
2. Th the Mecome~tax Lules, 19G2,

(2) in Tulo 677, in tho Ixmlonadion, f aftor ¢ho vords
"gtopechildrenty tho vords",y docmasod son'o vicew,
doecoagad oon's legitinado childx'an, docoaead son's
otopechildren” ghall be mﬂox'todi._

(b) in yulo 60, In oudertlo (1),e !

(1) in clouso (an)y i5

(1) in sub-clanec (i), for thqp wordn "igh schrolt,
tho voxd Pratriculagion” ts!mlil bo subntituteds

(2) in cubeclougn (4%), for ¢ho vords *Migh gchool
atagos nprovided that $ho fcourse of gtudy is for
not lcas than +lwoe yoara’l?’, tho vords "matricte
Iation stage” shall be mibetitubed;

(4%) 1n clauso (6)y~ L
(1) after tho vords "p‘urchac‘.’.:_ng o glge'y the worde
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3.

(3) after the proviso as go amended, the fdllowing proviso

shall be ingerted, namelysw

{114)

"phovided further that in the case

of an employée

whose pay does not exceed rupees orie thousand and glz

hwmdred per month, such houge or gsite or much houge amd
site shall not be deSmed to be an encumbored properdy.
merely because sush house or galte dr sueh houge and

slte 13 =

'(i) mortagaged, solely for having obtalned funds for
the purehase of the gald house or dite or the sald hovlde
and site or for the buliding of such houze to any of the

following agencies, namely, (a) the Central Governments

{b) a State Covernment; (¢) a Ho-operative society,

veing a soclety registered or deeme

d to be reglstered
ty 1912 or under any

wider the @c-operative Socleties Ag
other’lawlfar_ghe time belng in fod
relating %o &wpa‘r&tjﬂ&e socletée;
) o trusty (£) a loeal body; or (g]
corporationy or . |

(11) held in the name of any of
and the employee is precludad from
otherwlse disposing of that‘h¢usé 4

and site wlthout the prior approval

'ce in my State
‘% an institutions
) a housing finsnce

the aforesald agencies
transferving ob

\
)r glte or that houge

_of such ageney:?;

after clause (g), the following clause shall be '

Ingerted, mamelys~
t(h) in the case of an employee wh

K ‘\\'
{ .
o

)ge pay does nob execeed

rupees one thousand and six hundred per monthy =

(1) to meet his hougehold expenses

if a fastory or

other establishment, wherein he ig
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working, iz locke
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reagons other than a strike render him umenployed
without any compengation or if he 1g ot in raceipt of
wvages for a continuous period of two nths or morey
(11) to meet his household expenses if the faectory or
.other establishment, wherein he is working, suffers Uk
in supply of eleetricity resulting iIn|a lose of ones
fourth or more of the total wages of the employeeg
(141) to meet the cost of purshasing dn equipment
required by a physically handlcapped employse vhich .
w111l minimise bls hardshlp on ascomt of the handicap,
Bplanatiops-For the purposes of this clause,"pay”
shall have the meaning aséigned to 1t %n.the
Peplanation’ to suberulea (24) amd (%k of tmle 69:°;
(c) Hxt mile €9y~ . . . ,
{1) for mubwrule(l), the follcwing subtrnleg ghall be
substituted, namelyt= ! S
#(1) The withﬁrawal in conneetioA with expenses on
marriasges as specified in clause| {¢) of suberule(l)

of rule 68, by an employee whose|pay exceeds rupees
one thousand and glx hundred per [monthy shall not
excoed iz monthsH pay or the to#isl of the
sceumulation of exempted contrib tions and exempted
interest lying to the eredit of the employee,
whichever ig less.
{1A) The withdrawal for the purpohes specified in
eclause (3a) amd clause {e) of sublkrule (1) of rule
68, by an omployce, whosé pay does not exceed
rupees one thousand and gix hundrt: per month, shall
be subjeect to the following condi#

one, namelyse



g ow

{a) tho amownt of withdrewsl ghadl nb‘&‘ oxgeell onawhnls
of the employeats econtributions to the fund vwith
Intoresl tharsony |

) the enployes aball have campleted Boven yoers of
sorvinng

{c) tho crvomt of the enployeo¥s contvidutione o tho
fund vith intorest thereon fw not Towss then wipeos
otio Shougand."3 |

(48} In ederla{2h), for c2susoll), ﬁm falioving olauee

#hall bo substitutod, nomelyte .
{13 the oot of withdrawnl sholl not cxposd =
(a) e cpiogests basie 3@3 6vd Guarnons
ellovance for Groartpetolr nowthay or

(h) & actnal cost of bulding 4he hoves, or of
porehngdng the hotsa orthe site or ths hiouge

. wnd the gltof or
“{e) the amplogme’s conbriduiicn £o o fund

Uogabinr with the ensaificd roreemtage of tho

amployerty eontridutions to thot fund with
Irtorest dharoun, '
Vhiehovor 45 Tome,
mxplanetion? - For the nrurposis of mubjeleuze (e),
Tepocifiod pownsntape! LBINE e | | _
(X) 95 per cent of the enployer's comteidution

PYorming part of 4o sorvmmlaellcoh aa on the dobe of b

(2)

eethordention of paynent, 1f thp perfod of werborshin
oftheeapicmintmmu ve yoors or moYo,
oY Yoes thon fem yrovey -

88 pesx amwmmzﬁma',ﬁmmw
memborahip of the eplopeo in tho fomd 4s 10 yenrs




<5

(3) 100 per cent of such contributlon, 4f the period

(111)

(i)

@)

of wembarship of the employee in the fumd is
15 years or mores"s _
in subwrule(88), for the words "™up Yo six months’
baslc wages®, thé words "up to twelve months' basic
wages" shall be substitubeds
in sub«rule (4), after the words and figures® rule 68,
the words, brackets, flpgure and letier®, ez'cbpt ad, .
provided in gub-rule (1A)" shall be |inserteds~
{4} in rule 70, ' |
(1) in sub-rule (1), after the words; brackets and
figure “_s_ubérﬁlq (2)", the wordg, brackets and
figure "and sub-rule {(8)* shsll be Inserted; |
(11) after sub-rule (2), the following sub-rule shall
be ingerted, namelyss _
n{3) A withdrawal, referved td in elavge (a) df‘ﬁ;‘
subarule (2), of an -amo'ti:;t 6qual to the differgiqice
between the amount of withdraual adnmissible tm?er
- pubwrule (24) of rile 69 ag ont the date of ap‘pglﬁnpation
and the amomnt actually withdzewn by the emplgyee for
the purpose spesified in claude (4) of snbwmlef\{d) of
rule 63 any ti::fe diaring eix yJars-p-'reqeding’_,t:ill._é:_tard

day of Ge'tob:er',l 1981, may be jcjvemitted to t'hel e:', oyet,
whose pay does not exceed ™Mipges one thousan_d ghd};\aix
hundred per monthy; subjeet &0 the f&uawing
conditions, namelys~ | ' '

(1) the emplopee had availed iﬁe £irst withiravel for

purehase of a site and n:icproposea to congtruct

a house on the site so p : based; or



purchage of a house from any of the &gencies
referred to in the second provisn to| r‘lause (d) of
sub-rule (1) of rule 68 mnd pow propbges to
withdraw the amound for. completing the transsction
and for acaulring ownership of the-hiuée <0
purchased; or _
131) the employee had availed the first withdrawal

for construetion of a house but the Egaiﬂ_

:
eonsgtruetion could not be completed [que to
shortage of fmdds.™.
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